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: tral Team have been “accopted by the
" Governmest of India and the State “Govern-

. ment have ‘bees informed that a ceiling of

cxpmdimre of Rs. 3151 crores has been
fm' purposes of Central assistance.

W. of Special Inguiry
. Committee on Floods

B 2153 SHRI SAROJ MUKHERJEE :
- 'Will the Minister of IRRIGATION AND
. INJWER be pleased to state :

: - () whether Government bave appointed
" any Special Inquiry Committee on Floods to
. -evithaate the implementation of the recom-
mendations of the Special  Committee set up
“in 1951 about the flowing of Ganga Waters;
“and
" (b) if so, the observations of the
“Committee ?

. THE DEPUTY MINISTER IN THE
"MINISTRY OF IRRIGATION AND
‘POWER (SHRI B. N. KUREEL) : {a) No
-+ éuch Committee has been  appointed by the
" Govermment of India.

by Does not arisc.

Floods in Howrab and Hooghly
- districes
2154. SHRI KRISHNA CHANDRA

. HALDER : Will the Minister of IRRIGA-
~FION AND POWER be pleased to statc :

(n} whether the floods in Howrah aad
Hooghly districts were duc to the nop-
the cmbankments below

Dnmlpur;

(b} if 80, whether wy scheme had been
v,mlmd fong back for the same; and

R (c) if so, the reasons for the non-imple-
; -'menmicn thereof ?

MINISTRY OF IRRIGATION AND

!’OWER (S!!RI BN ’KUREFI) (a) Par!s '

VEMBER 30, 1971

(33 The recammndauons made by “the

“’IHE DEWTY MlNIbTER IN THE
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of Howsil aid Wmmlﬂ'w*
ted by the spilling of the Damodar tiver

‘below Durgapur due to -insdeguate hnkﬁil

capac;tyinllwuuembankedmches
(b) and (¢). in 1970, the Gomm
of West Bengal bad formulated a compre-
heasive scheme for the controf of floods and
dmnaae congestion in the Lower Damodar

‘region to be implemented in stuges. The

scheme was then estimated to cost Rs. 14
crores.  Stage I of the scheme comprising
the re-sectioning of the Amta Channel,
construction of outfall sluice and draips in
the Amta basin estimated to cost Rs. 68
crores had been approved by the Plagning
Commission and work started during 1970-
71. The Statc Government have informed
that the detailed scheme for the balance
works of the comprehensive scherae has been
prepared and will be sent shortly to  the
Centre for scrutiny, These works are to be
taken up after the scheme is approved by
Planning Conuuission.

Service conditions of Smpreme
Comrt Judges

2155, SHR1 P. VENKATASUBBAIAH:
Will the Minister of LAW AND JUSTICE
be pleased to state :

(a) whether the question of improving
the service conditions of Supreme Court
Judges is under the consideration of Govern-
ment;

(b) if s0, the decisions arrived at in this
regard; and

() the steps taken to itnplement the
same 7

THE MINISTER OF LAW AND
JUSTICE (SHRI H. R. GOKHALE): (2

.10 (). The specific proposads were cogsidesed

bmemmmtoknpmthewnﬂﬂmof
mﬂmmmm.

(i) 10 raisc the retirement age -froui
65 to 68 m and :

m) 10 reise the salaries oi Judou hy'
G R m;- mr mﬁ:





